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FCRA permissions were cancelled in the nine years between 2010 and 2019. Howsoever, what this Amendment Bill is silent about is
as to how many criminal investigations actually fructified into convictions in an appropriate court of law after attaining finality and

ascending the hierarchical pyramid of the court structure. | have four specific objections to this Bill, hon. Speaker, Sir.

Clause 3 of the Bill which inserts new Section 7 in place of the old one violates the Wednesbury Principle, which is intrinsic to

Article 14 of the Constitution of India by making the bar on transfer of foreign contributions absolute.

My second objection is that clause 6 which inserts a new proviso to sub-section 2, Section 11 gives unbridled powers of
harassment and persecution to the Government by giving it the authority to conduct a summary inquiry to interdict foreign contributions.

This turns the jurisprudential principle of ‘innocent until proven guilty’ completely on its head.

My third objection, hon. Speaker, Sir, is that clause 8 that amends Section 13 increases the suspension period of an FCRA

certificate from 180 days to 365 days and no valid or cogent reason has been provided for this increase.

My final objection, hon. Speaker, Sir, is that clause 11 that amends Section 16 dealing with the renewal of FCRA permissions

makes the process equivalent to applying for a new certificate itself.

Finally, Mr. Speaker, Sir, | would like to conclude by saying that the United Nations Special Rapporteur on rights to freedom of
peaceful assembly has stated that the FCRA provisions and rules are not in conformity with international law, principles, and standards.

Right to freedom of association includes the right to access foreign funding.

So, therefore, hon. Speaker, Sir, my request to the Government is that the FCRA provisions need to be relaxed rather than made

stringent.
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Thank you very much for your indulgence, Mr. Speaker, Sir.

PROF. SOUGATA RAY (DUM DUM): Sir, under Rule 72(1) of the Rules of Procedure, | oppose the introduction of the Foreign
Contribution (Regulation) Amendment Bill, 2020.

This is an another example of big brother watching, that is, the Central Government keeping an eye on all those who are receiving
foreign contributions. It is mainly directed at minority organizations or institutions which receive foreign funding. There is an attempt to
tighten the screw on all those organizations, NGOs, who receive foreign funding. Now, public servants are being excluded from
accepting foreign funding. The administrative expenses have been reduced to 20 per cent. AADHAAR number is being made

compulsory and in case of FCRA account, it is being specified that it will be done through State Bank of India, New Delhi.

The purpose of the Foreign Contribution Regulation Act was to have some control on foreign contributions, not to stop them
altogether. But now this is an attempt where foreign contributions will be stopped altogether because very few people will be able to
comply with the new regulations expected from this Act. Thus, the freedom of people who work in social organizations, do good work in
the tribal areas and rural areas, will be prohibited or barred or hampered in accepting foreign contributions. As Mr. Tewari correctly
pointed out, the idea should be to deregulate and not overregulate foreign contributions so that people can receive foreign contributions
and do their work honestly. If somebody does fraud, if somebody does anything wrong, then criminal investigation can be initiated. But
so far, no such criminal investigation has proved anything against people receiving foreign contributions. Sometimes we see that
certain persons have been probed, but not a single conviction under this law has taken place so far. So, | fully oppose the introduction

of this Bill which will hamper the freedom, especially of minority groups.
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPURY): Hon. Speaker Sir, with your kind permission, under rule 72(1) of Rules of
Procedure and Conduct of Business, | do oppose the introduction of the Foreign Contribution Regulation (Amendment) Bill, 2020. Sir,

before delving into the seeds of the legislation, | am seeking a little indulgence from you for a distraction from the core issue.
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nation; | am the defender of democracy; | am the defender of sovereignty. Furthermore, | am the defender of communal harmony of this

nation.
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SHRI ADHIR RANJAN CHOWDHURY: Sir, | come to the point. Section 12A is a violation of an individual’s concerns and privacy of

Aadhaar data. IR, ¥ 3@ Eﬁ'ﬂ? Uge] WX 3T &l § | The Supreme Court judgement delivered on 7.7 September 2018 stopped the
Government from setting up mandatory provision for Aadhaar as an identification document. That is against privacy concerns of
citizens and violation of the Supreme Court order. The Supreme Court bench chaired by Justice Dipak Misra said it is mandatory only

for IT returns and PAN allotment.

In other cases, the Supreme Court had even struck down the national security exception under the Aadhaar Act, reiterating the
importance of data privacy by restricting Government from accessing it. But Section 12(a) demands Aadhaar as a mandatory

requirement for identification.

Secondly, arbitrary and unreasonable provisions are still existing in the Bill, for example Section 5 of FCRA, which confers power
upon the Central Government to declare any organisation to be an organisation of political nature. This is contrary to the spirit of
promoting foreign contribution and regressive towards democratic principle. The Government can turn an organisation political, and
prohibit an organisation from receiving foreign contribution if they try to respond to a political issue or dissent. This provision can be

used as a tool to eliminate voices of dissent which is a part and parcel of democracy.
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Current amendments are made in order to confer unnecessary power in the hands of Government and as a tool to suppress the

opposition voices. This is the reason for my opposing the introduction of the Bill.
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